
NATIONAL COMPANY LAW TRIBUNAL 
CHANDIGARH BENCH, CHANDIGARH 

CP NO. 10812016 
RT No. IOlZl317 

Date: 27.02.2017 

C m m :  Hon'ble Mr. Juatlce R.P.Nagrath, Hon'ble Member (Judicial) 
Hon'ble Deep Krishan, Hon'ble Member (Tmhnlcal) 

Ws+ Monotech Systems Ltd, 
versus 

Mls K.D. Publcations Put. Ltd. 

. . +Petitioner 

. . . Respondent 

Present: Mr. Rajesh K. Bhatia, Advocate for Mr. Despak Jaln, 
Advocate for the petitioner. 
None for the respondent. 

ORDER 

RP. Nagrath J., Membmr(3udlclal) (Oral): 

Thls petition was filed In the Punjab and Haryana High Court for 

winding up of the ampany in terms of Section 433 (e) of the Cornpariles Act, 

1956 for inability of the mqmndent-company to pay debt due b the petitioner. 

The facts wuld c;eveal that Hon'ble High Court had granted adjournment to 

the petitioner to place on record the statement of accounts of the respondent 

when the matter was listed on 05.08.201 6. There Is no dtspute that the notice 

was yet to be issued to the respondent by the Hon'bb High Court. 

TIHE petition was received by transfer In this Tdbunal in t e n s  of 

Rule 5 af the Companies (Transfer of Pending Proceedings) Rules, 2018 (for 

brevity hereinafter refemd to as the 'Rules") which reads as under;- 

"All pefitrons reCating to winding up un&rdaum (e) 
of Section 433 of t)re A d  on iiw ground of in8MMy to pay 

lt8 debts pending be%m a High Court, and w h m  the 

petition has not h e n  s e n d  on the respondent as wuid 




